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IN THE CENTRAL ADMINTSTRATTVE TRI BUNAL ?/

PRTNCIPAL BENCH, NEW DELHI

® 40 88 00

OA No. 407/90 Date of decision: 24-7-1990Q
R, MUTHURAMAN " eee APPLICANT
' VERSUS
'DELHI ADMINISTRATION ... RESEONDENTS .
ADVOCATES

Applicant in person.

Ms. Ashoka Jain, .. for the respondents.

CORAM ¢
HON'BLE SHRI P.K. KARTHA, VICS CHAIRMAN.

HON'BLE SHRI P. SRIN IVASAN, MEMBER (A)

( Judgement of the Bench delivered by
Hon'ble shri P, Srinivasan, Member (a) )

This application has been listed before us
for admission to@ay with notice to the réspondents;
The applicant appears in‘ﬁerson. Ms. Ashoka Jain
apprears for the respondents.. They have been heard.
The érayér of ﬁhe appliéant who is working as
a Stenooraoher'in the Labour Department in the Delhi }1
Administration is that he should be paid full giéferemec |
Tuly and Pw\;msﬁ 198+ vt d,,“wm 8{534@»{ |
<eE salarYL:or five months precealng July, 1987 and bonus
due to him in November, 1987 with interest. Ms. Jain
informsus that the applicant'é salary for July and August, ‘
1987 aé well as bonus dﬁe to him for 1886-87 have already been
computed and the chegque is ready to bz handed over to
the aprlicant. The amount due on this account is.
RS.4,274/—.'-W8 direct the applicanf to receive the cheggé
for this amount and give a receipt théréigf/ This will of
. 4 L,

course be without prejudice to any claim that he may make

on the grounds of any discrepancy in calculation of the dues
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which he may notice,
Ms Jain infofms us fhat the difference of
salary for the five months preceding July, 1987 is éiso
being worked ﬁut. The respondents are directed to complete -
this process and make the payment of the amount due to
the applicant within one month from today. |
The applicant has élso soughtEfor=interest
on delayed payment. From what we have stated above,
it is clear that paymeﬁt_of salary‘fqr July and August, 1987
bonus due in November, 1987 and difference of salary
for five months upto June, 1987 has indeed been delaved.
Ms. Jain strongly opposies the applicantfs claim
for intérest and submits that the delay wa$ due to
unavoidable réaSons.
Héving_heard both sides, we are of the view
that in the interests of justice, éhe applicant should ke
given simple interest at thevrate’of 9 per cent per annum
on all the amounts mentioned above from the date on wﬁichﬂ
they became due till the date of actual payment. -ThHe
amount so calculated shquld also be raid to the applicant
within one month from the date of making final payments
due to him as directed above. - '
' The‘appliéatidn is disposed of on the above’
terms at the admission étage itself. |

Parties to bear on their own costs.
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( P. SRINIVASAN ) o : ( P.K. KARTHA )
MEMBER (A) , : : VICE CHAIRMAN




